
WrlJten Answers SRAVA A " 190' (SAKA) Wrilten Arcs rs 23 

to (c) The Delhi Administration has 
intiJDatcd that necessary safety pro-
visions have been made for fire pro-
tection requirements in the unified buil-
ding bye-laws notified on 23 .6. 1983 for 
multi-storeyed buildings as well as for 
shops. factories and godowns. Thcse 
unified bye-laws are being enforced by 
the bui Iding sanctioning authorities 
namely, D.D.A., M.C.D . and N.D.M.C. 

The Lt. Governor D elhi: has also 
constituted a Unit in June 1983, headed 
by a former Director General Civil 
Defence, Government of India, to check 
the fire fighting arrangements existing 
in the high-rise buildings. The Unit 
wi1l al Q advise on further legal mea-
sures to be adopted for ensuring fire 
safety in the buildings, within a period 
of six months. In additi on to these, 
three Teams have been separately con-
stituted to inspect all buildings in 
Nehru Pl ace complex, Rajcndra Place 
complex, and Connaught Place Area, 
for checking deviations from the san-
ctioned building plans and also verifying 
whether the requisite protective mea-
sures against fire have been adopted. In 
the ligh t of the findings of these teams, 
necessary follow up action i being 
taken by the concerned local bodies. 

Illegal and Clandestine Import of 
Fire Arms from Abroad 

544. SHRI NARSTNGH 
WANA : Will the Minister 
AFFAIRS be pleased to state : 

MAK-
fHOME 

(a) the arrangements made and the 
st.eps taken so far by Government to 
check the illegal and clandestine import 
of fire arms from abroad; 

(b) the number of such fire a rms 
seized during the past one year and 
the part of the country from which 
tllese have been seizcd; and 

(c) the action taken by Govern-
ment to check the possession of unli-
censed ~nd illegal arms? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME A AIRS 

(SHRI IHAR RANJAN LASK R): 
(a) to (c) The requisite information j,s 
being collected and will be Jaid on the 
Table of the House. 

Promotion of Directly Recruited 
ASSistants 

545. SWAMI INDERVE~H = Will 
the Minister of HOME AFFAIRS be 
pleased to state . 

(a) the year upto which the directly 
recruited Assistants have been promoted 
against regular vacancies' , 

(b) the d~ te up to which departmeJl~ 
tal promotee Assistants have been pro-
moted against regular vacancies' , 

(c) the number of A istants of 
either category pr moted against leave 
vacancies during the last three years? 

THE MINISTER OF STATE IN 
THE MJNISTR Y OF HOME AFFAIRS 
(SHRI P . v. KATASUBBAIAH) : (a) 
and (b) Since the management of the 
Central Secretariat Service is dccentra-
lised upto the level of Section Officer , 
the Department of Personnel & Admi. 
nistrative Reform i,. ues zones for 
promoti n. Assistants irrespective of 
their being direct recruits or depart-
mental pr motee, upto S. No. 219 in 
the Select List of 1972, can be pro. 
moted as Section Officer again t 
regular vacancies, if avai table in the 
different cadres. 

(c) Promotion f Assistants against 
leave vacancie i done by various 
cadres in accordance with the provi ion 
of Rule 13-A(2) of the C.S.S. Rules , 
1962 and the requisite information is 
not monitored by thi ' Department. 

Supply of Enriched Uranium from 

546. SHRI 
Will the PRIM 
to state: 

.. A. 

R.P. GAEKWAD 
MJNIST R be pi d 

(a) whother Tarapur Atomic P er 
Station i getting promi ed upply of 
enriched uranium from U.S.A.; 




